SCHEDULE I

FORM A

PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary

Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE, STAKEHOLDERSOF NATKAR INDIA

PRIVATE LIMITED

Name of Corporate Person

Natkar India Private Limited

Date of Incorporation of Corporate
Person

24" May 2022

Authority Under Which Corporate Person
Is Incorporated/ Registered

Registrar Of Companies, Delhi

Corporate Identity Number / Limited

Liability Identity Number of Corporate
Person

U74999DL2022FTC398895

Address of the Registered Office And

Principal Office (If Any) of Corporate.
Person -

B-7/41, First Floor, Safdarjung
Enclave, New Delhi, Nauroji
Nagar, New Delhi, New Delhi,
Delhi, India, 110029

Liquidation Commencement Date of
Corporate Person

24™ November 2025

Name, Address, Email Address,

Telephone Number And the Registration
Number of The Liquidator

Name of the Liquidator:
Vivek Gupta

Registered Address:

Tower 7 Flat 1805, Urbana,
783 Anandapur Main Road
Kolkata 700107 ,Anandapur
Main Road ,Ruby Hospital
;Kolkata,West Bengal ,700107

Email Address:
liquidatornipl@gmail.com /
ipvivek2 13@gmail.com

Contact No.:
+91 9831808041

Registration No.:
IBBI/IPA-001/1P-P-
02370/2021-2022/13590

Last Date for Submission of Claims

24" December 2025




Notice is hereby given that Natkar Indj

By a Private Limited h
liquidation on 24™ November 2025. (e By gomimenced wolniagy

The stakeholders of Natkar India Private Limited are hereby called upon to submit a

proof of their claims, on or before 24" December 2025, to the liquidator at the address
mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All

other stakeholders may submit the proof of claims in person, by post or by electronic
means.

Submission of false or misleading proofs of claim shall attract penalties.

Vivek Gupta
Liquidator .
IBBI/IPA-001/1P-P-02370/2021-2022/13590

i

Date: 27" November 2025




THURSDAY, NOVEMBER 27, 2025

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

JINDAL STEEL LIMITED
[Formerly known as Jindal Steel & Power Limited)

Regd office - O P Jindal Marg, Hisar, Haryana, 125005

Corporate office - Tower B, 4th Floor, Plot No. 2, Sector- 32, Gurgaon- 122001

Emai Id -investorcare@jindalstesl.com
NOTICE FOR LOSS OF SHARES CERTIFICATES

Moticeis hereby gven thalthe Share Cerbficates] for the under mentioned Equity share of
fha Company have been Lost! misplaced and the holders)purchasers) of the said Equity

Shares have applied 1o the Company for [ssue duplicate Share Certificate(s)

Folig Mame of Dist Mo Dist Mo Mo of )
E F\iFs.
Mo shareholden]s) Gort o from 2] Share i
1. Sunil Gupta
20234 %" Aok Mehrotra 1225 | 2146T0ED | 21467136 | 68 5

Any personis) who has a daim in réspect of ahove-mentioned Shares should lodge such
clairm(g} in writing supported by valid documents with Registrar & Transfar Agent, Alankit
Azsignments Lid., Alankil House, 4E/2, Jhandewalan Exin., New Delhi - 110 055, Tel -
23541234, 42541234, Fax: 41543474 or Company within 15 days of publication of this
Motice. Thereafler no claims will b2 entertained and the BTAor Company. will proceed for
issuing duplicate Share Cerificate(s) in lieu of Original Share Certficates)

Place : Haryana Name of shareholder:
Date < 27.11.2025 Sunil Gupta jointly with Alok Mehrotra

HINDUJA HOUSING FINANCE LIMITED ()
Corporate OMice: Mo, 167-16%, 2nd Floor, Anna Salal, Saidagel, Chenna- HIMDILLIA,
BODO1S, Branch olfice: F3. Firs Floos, Mahalaxmi Tawer. Sector 4, HOUSING

Vaishali, Ghaziabad - 2001010, Authorized OHicer: Mr. Arun Mohan Sharma, Contacl No.:
EBOOBYRYSY, Emall; arunmohan.sharma@hindujahousingiinance.com;

NOTICE OF SALE THROUGH PRIVATE TREATY

Sale 0f Movable & Immovable Assels Changed To HHFL Under The Securitization And
Reconstruction 0f Financial Assels And Enforcement OF Securily Interest Act 2002 (Sarfassi Act).
The undersigned as Authonzed Officer of HHFL has taken over possession of the schedule
property us’ 14(1) of the SARFAES] Act, Public at large is infarmied that the secured proparty as
migntiened in the Schedule aré avadahle tor sl hreugh Prvale Trealy, as per the barms aoreeable
to MHFL for realzation of it's dues on “AS IS WHERE L5 BASIS" and “AS |5 WHAT IS BASIS®.
Glandard terms & condilions lar sale of properly through Privale Trealy ape as under;
1. Sale throwgh Private Treaty will beon “AS 15 WHERE IS BASIE™ and A5 |15 WHAT 15 BASIS™.
2, The purchaser will ba required to deposit 25% of the sale consideration on the next working
day ofrecaipl of HHFL s accaptance of offer Tor purchage of proparty and the remaining amaunt
within 15 daysthereatter, 3. The perchaser kasto deposit 10% of the offered amount along with
application which will be adjusted against 256% of the depasit 10 be made as per clause ()
aboye, 4. Failurs to remif the amount a5 requirad under clause {2} abowva will cause forfeiture of
arnpunt already paid including 10% of the amaunt paid 2long with application. 5. n ¢ase alnon-
acceptance of offerof purchase by the HHFL, the amaunt of 10% paid along with the application
will be refunded without any interest, 6. The proparty is being sold with all the existing and
futurs gncumbrances whdther Known oF nknown 19 HHEL. The Authoerized OHicer / Securad
Creditor shall not be responsible in any way for any thind-party claims / righis [/ dues. 7. The
purchaser should conduct due diligence on a# aspects related o the property (undes sale
fhraugh privale treaty ) to his satisfaction, The purchasar shall nat be enlitted {0 make any claim
against the Authorized Officer/ Secured Creditor inthis regard ata later date 8. HHFL reserves
ihe right to reiect-any offer of purchass without assigning any reason. 9. In case of more than
ane affer, HHFL will accept the highest ofer. 100 The interesled parties may contact the
Authorized Oflicers Tor lurihes details / clanfic ations and for submitting their applicaticn on o
before 13.12.20235. The Process shall be concluded on 15.12.2025. 11, The purchaser has to
bear all stamp duty, ragistration iea. and othar axpenses, taxes, duliesin respect of purchase of
ihe property. 12, Bale shall bain accordance with the provisions of E.ﬂ.HFhE Bl Act/ Rules.

SCHEDULE DESCRIPTION OF THE PROPERTY (SECURED ASSET); Fiat |  RESERVE PRICE:
Mo. UGF-2 Front LHS Piot Ne. 27. Radha Krishna Apartment, | | Rs. 9,80,000-
Kallashpuram Phase 2, Govindpuram, Near Brahmpurl Ashram, Mear | (Rupees Ten inkhts]
Pipli Wali Gall, Metro, Gna:l:tﬂd Uttar Pradesh, Imdia 209013

s L e s e e A

Place: Ghaziabad Date : 27.11. E[IEE

| Eighty Thousand Bnly)
e ——————————————————a et e
S4/- Autharised Officer- HINDUJA HOUSING FINANCE LIMI

// N\

SCHEDULE \
FORM A

PUBLIC ANNOUMNCEMENT
{Reguiation 14 of e Insofvancy amd Bamnkrupicy Board of india (Valuntary Liquidation
Process) Reguiations, 2017)
FORTHE ATTENTION OF THE STAKEHOLDERSOF HATHAR INDIA
PRIVATE LIMITED

PUBLIC NOTICE
ﬂ’G’C’ Banlk Branch Office: ICIC1 Bank Limited Plot No-23, Shal Tower, 3rd Floor,

Mew Rohtok Road, Korol Bagh, Mew Delthi- 110005

The fallowing borrower(s} has/hove defoulted in the repoyment of principal ond interest towards the
Loan focility(ies) availed from ICICI Bank, The Loan(s] hos/have been classified as Mon-Performing
Assetis) (MPA).

A Motice was issued to them under Section 1342} of the Securitisation and Re-construction of Financial Assets
and Enforcement of Security Interest Act, 2002, ot their lost known oddresses. However, it hos not been served
ond are therefore being notified by way of this Public Motice.

Cr. Mome of the Barmower! Co- Description of Secured Dete of Motice sent/ | NPA
Mo, Borrower! Guarantor (Loan Assetto be enforced Outstanding as on| Dote
: Account Number) & Acddress Date of MNotice
L. | Shanky Middha/ Komal Middha/  |Flat No. E-1103,11th Floar, Tower E, 06-11-2025/ | 06/08f
LEGHZ00MOE266805/ Without Roof Rights, Along With One Rs. 2025
[LBGHZOO0005974842/A 906 KW  |Upper Covered Basement Car Parking "KW | 34,78,441.58/
i Srishtl, Rajnagar Extension Uttar [Srishti”, At Khosrao Mo 1125/1, 1125/2 & Hs.
{Pradesh Ghaoziobad- 201017 1125/3 Villoge Noor Nogar, Raj Nogar Ext., 1.30.4 10/
Mh-58, Porgano Loni Ghoziobad- 201017
| 2. | Dovendra Kumarf Seema Devi/ Residential Flot Mo, 13 Khosro Mo, 8293/ 1,0 06-11-2025/ 03/o6f
LEMRTOODOR13ITIOIS Shergadi Famous Sai Colony Meerut- Rs.5,11,697 .35/~ | 2025
ELBMF[T{I-DDI:IEJ.E?3H-B,|' H Wia- 20004 Fz.14,42 27035,
| 23616 Sherghor, Meenut 250004
3 ianp:,.r Choudhary! Charu,/ LIG House Mo, K- 1327 Pocket K, Lohiyo 06-11-2025 19037/
| LBMRTO0005412777/ K 1327, Lohiva (Nogor Meerut- 250004 Rs. 2025
| Mogar Meerut Uttar Pradesh Uttar 8,63,101/-
llF'rﬂn:Jesh Meerut- 250004

These steps are’ being token for substituted service of Notice, The ohove borrower/s and/or guarontor/s (as
opplicoble) isfare odvised to make the putstonding payment within 80 doys from the dote of publishing this
Matice. Else, further steps will be taken as per the provisions of the Securitisation and Re-construction of
Financial Assets ond Enforcement of Security Interest Act, 2002,
Date: November 27, 2025

“Clace: Bareilly

Sincerely Authorised Officer
Far ICIC] Bank Lid.

Ragistered and Corporate Office: YES BANK House,
Santacruz East, Mumbai = 403055 India. Website: www yestank.in
Email: comminicatans@yeshank.in, CIN: LE5150MH2003PLC 143245

Publication of Notice uis 13 (2) of the SARFAESI Act

O Westarn Express Highway,

YES / BANK

Molice 15 heraby given thal the under manboned borrawar(sVCo-Borrowensl guaranton slimorigagons) who have defaulled = Be repaymant of
;.m'u:upai and inferast of the facilties oblained by thern from 1he Bank and whese facilibes accounts have been classiied as Non- Pedomning Assals

[MPAL The nobice was ssued 1o hem under Saclion 132) of the Securdization and Re-construction of Financial Assels and Enforcement of
Enmnlﬁr Irtarest Act 2002 [SARFAES] Act) on thalr last known addresses, but they have bean relurned un-sersed and as such thay ans harely
nfarmead by way of this pubbe nolice.

Name of Borrowers, Co-Borrowers, Detalls of secured asset a) Data of NPA, b) Date of Notice,
Mortgagors Account No. & Type of Loan €] Ofs. As per 13{Z) Notice
1. Akash Sharma(Borrower) S/oHarendra Sharma | All Thalt Piece And Parcel Of The|a) 13-10-2025
Having Address at: Shankar Napar, Khekada, Baghpat, | Immovabate Properly Bearing House Mo, | b) 20-11-2025
Khekra, Uttar Pradesh-250101 784, Ward No. 13. Present Ward No. 12, | ¢} Rs. 1,502,689.77/- (Rupees
Also, At: Akash Sharna, Shoo Bhoppi Chakks, Near| Aréa Measuring 71.41 54, Yrds LE. 58.70 | Fifteen Lakh Two Thousand
Shiv hekra, Nagar Parishad, Ghazisbad-250101 Sq. Mirs, Kasha Khakra Patti Shahjahangur, | Six Hundred Sixty-Nine and
2 Bablu Urf Harendra Sharrma, (Co-Barrowar) Inside Megar Panchayal Tehsd Khekr,| Sevanty-Seeven Falsa Only)
. ! District Baghpat, 2 Storay House Cwned By | a8 on 07-11-2025

Sl Vedpal, Having Address atr 256, Ward Mo, 12,
Adarsh Magar, Khekda, Near Yadav Chowk, Baghpat,
Littar Pradesh-250107,

3. Rakha Sharma [{Co-Borrower & Mortgagor)

Wio Harendra Sharma, Having Address a1 0 Taljhab,| Feet 4 Inches Houwse Of Kalu, South; 20
Khekada, Baghpat, Rhekra, Ultar Pradesh-250107, Feet4 Inches, Rasia

4, Yishal Sharma, {Co-Borrower) Sio Harendra Sharma, Having Address at: 120 (1), Samkar Nagar, Taljhati, Khekada, Baghpa, Uttar
Pradash-250101. Ajc No. MIC000301 227298 {Cust id- 2697 2566), Typa of Loan - Micro LAP Termy Loan Facsty,

Cin to make payment of outstanding @mount within 60 days: from the date of publication of this notice, falling which further steps will be taken aftar
xpiry of sakd 60 days undar sub-section (4) of Section 13 of SARFAES] Act;

theermona, Bhis is bo bring 10 your attention that under Section 13 (8] of the AcL, in case i the dues togethes with all costs, changes and expensas
d bry 18 are landared al any lima befare 1he date of publicaton of the nolice Jor public auction’ Sale then Sale shall not be conciuded and
sd assalshall nolbe sold orbransterrad by us, and ro lurther slep shall be taken by s for Iransher or sale ol thal secured assat.

Mrs. Rekha 2nharma W0 Haremdra Sharma,
Bounded As: East: 32 Fesl 5§ Inchas,
House 3hn Niwas, West: 32 Feed § Inches,
House OF Bammehar And Kalle, Nerth: 19

11.2025, Place : Delhi NCR Sdi- (Authorized Officer), YES BANK LMITED

HEI|.|'i.|:|r Im:l g F‘rwa!e leltr:ll:l

Z41h May 2022

1.] Name of Carparate Parson
2| Date ol Incorparation of
Carporate Person

3 Aul:"-arlly |_-|F!aE'rE'r"."'.I1""I\':h Cnrp-:.rs.!a Registrar Of Companies, Delhi

E T orre e PR

""I

L.arp-::-rate Identity M |Jn'||:|E-".' U4 LA I e I-—I'E.EEIEE-{JE
Limitad Liabiliy ldentity Mumbear

aof Corporate Peraon

151 Address of the Registered Office
And Principal Cifica (IF Any) ol
Corporate Person

B-7/d1, Firat Floor, Safdarjung Enclave, Mew
Cralii, Mawrog Magar, New Delhi, Mew Dalhi,
Chatind, India, "1I:II:I2'E§

16, | Liguidation Commencement Zdth November 2025

Date of Corporate Person

7.1 Mame, Address, Email Address, | Name of the Liguldatar:

Telephone Mumber &nd the Wivek Gugpla
Feqistration Mumber of The
Liquidator

Registered Address:

Toweer 7 Flai 1805, Urbana, T83 Anandapur bain
Rrad Kolkata TO010T  Anandapur Man Road Ruby
Hoapital Kolkata,West Bengal 700107

Email Address:

liusdatonmipldgmsil. com
ek 13 grman. com

Contact Mo.: +081 9831808041

Registration Mo.:
IBBLTRA-O0M NP-P-023 70202 1-20221 3500

18.| Last Date for Submizsion 2itn December 2025

of Claims

Motice is hareby given that Natkar [ndia Private Limited has commenced voluniany
lguidation on-24th Mowember 2025

Thiz slakeholders of Matkar Indiz Privade Limaled ane hareby called upon 1submil a
prood af their claims, on or belore 248h Decamber 2025, b the liguidator a1 he address
manlianad against ilem 7,

The financial creditors shall submit their proof of claims by electronac means only. A8
cther stakeholdars may suebmit the proof of claims in person. by post or by elactronio
means,

bmission of false or misleading proofs of claim shall attract penalties.

Sdl-

Diate: 87th Mowember 2025 Vivek Gupta {Liquidator)

/ ILO

1BBUPA-BDAP-P-023T 202120221 3590
VA

RELIGARE FINVEST LIMITED

4B RELIGAR]

CiN: U748890L 1385PLC064132 s e o) ,
Regisiered Offica: First Fioor, Office Mo, 101, 2E:23, Jhandawalan Exin, Mew Delhi-110055
Corporate ifice: Max House, Tth Floor, Block A, Dr. Jha Marg, Okhla Phase-Ill, Okhla
Indusirial Estale, Mew Delhi 110020

APPENDIX-IV-A [See Proviso 1o rule 8(6)]
SALE NOTICE FOR SALE OF IMMODVABLE PROPERTIES HIITIGE
M‘Lﬂ&lﬁﬂ&ﬂu—"ﬂ“ﬂ Mﬁ.

Act), 2002 rand 2 read with proviso to Rule B(6) ol the Secu_ﬁim_lﬂm_lﬁ_ ubes, 2002
MWotice is° hereby given 1o the public in -general and in particular to the
Borrowar(s)/Guaramor(s)Morigagaens] ihal the below described Immovabla - properly
morgagedchangad o the Secured Creditor Le. Mrs Refigare Firmest Lid. [in shoet "RFLT, the
physical possession ol which has been taken by the autharized officer of RFL, will be sald on “AS
IS WHEREIS™, “AS IS WHAT IS”, "WHATEVYER THERE I5" and "NQ RECOURSE" hasis &l
through E-Auchion, The E - Auction shal be conducied only throwgh *Cnline Electranic Bidding™
through website hitps:wenw, bankeauctions.com/ on 18.12.2025 from 12.30 PM. to 01.00
PM. with unlimited axtenzlons of b minutes duration each for recovery of due as per Demand
Motice dated 20.01.201 7 along wilh furthar intarast, coste and other changes, due b the RFL fram
the Borrower|s) /Guarantorfs) | Morlgagar(s) namely, M/S. Vikram Bakshi & Co. P. Ltd., Mr.
Yikram Bakshi, Mrs. Madhurima Bakshl, WS, Golden Diamond Estates Py Lid., WS, Brite
India Pyl Ltd., WS, Juplter Estatas & Bullders Pyt Lid., M/S. Panipat Properties Pyt Lid.,
WS, Karmyyogl Finlaase Pvi Lid., WS. Kalan|dhl International Py Ltd, The reserve price will
o= Rs.21,96,39,600.- (Rupaes Twenty One Crore Ninaty Six Lakhs Thirty Nine Thousand
Six Hundred Only} lor the property details of the same menfioned in below labis

.EI.F'I-‘EHDI}I. IV [=ee rule 8 11 H

=findiaShelter 1NDTA SHELTER FINANCE CORPORATION LTD.

Regd: Office:- Plal-15 G61h Fladr, Sec-44, Instilulkanad Ares, Gurugram, Hargana- 122002
Branch Office:- 143, 2nd Floor Main Road Facing [above lcici Bank), Civil Lines, Bareilly- 243001, Hall Mo-1. First Floos,
Parswnatn Plaza-i, Plot No-2, Mealgin Commaercial Center, Mansarcwer Scheme, Delhi- Moradabad Boad, Moradabad- L.
244001, 53, 01./d2, Civil Line, Second Floor, Above Bata Showroom, Rudrapur- 263153

Whereas, The Undersigned Being The Authorised Oflicer OF The India Sheller Finance And Corporalion Lid, Under The Securisation
And Reconstruction Of Financlal Assests And Enforcement (secunty) Intarast Act, 2002 And In Exercise Of Power Confarrad Linder
Sapction 1112 Read With Bule 3 OFf Tho Socurity Interest (anforcament] Rules, 2002 issued A Damand Mofios On The DateMoted Sgainst
The AccountAs Mentoned Hereinaller, Calling Upon The Borrower And Also The Owser OF The Progestyfaurety To Repay The Amount
Within &0 Days From The Date Of The Sald Notice, \Whereas Tha Qwner OF The Property And The Other Having Failad To Repay The
Amouni, Hoboe |5 Hereby Given To The Under Noted Borrowers And The Pubdlic In General Thatl The Undersigned Has Taken Physical
Possession Of The Propertyfes Described Heraln Balow In Exercles Of The Powers Conferred On Himhear Under Section 13(4) Of The
Sabd ActRead With Rules 8 & 9 Of The Said Rules On The Dates MenSonad Against Esch Account, Mow, The Bosrowss In Particular And
ThePublic in General | s Heretry Cautioned Mol To Deal With The Propertyfies And Any Dealing With The Properiyfies Will Be Subject To
The Charga Cfindia Shalter Finance Corporaton Ltd For An Amount Mentionad As Balow And Interest Tharaon, Costs, Efc

Physical Fossession NMolice
{Tor Immovable F'rnr.u:rﬂ,'r

Mame of The Borrower! guarantor (owner| Description of The Charged 4. of Demand Date OF
of The Property) & Loan Account Mumber | Imortgaged Property (all The Part & MNotice, Amount Due | Physlcal
Mr.f Mrs. Rajo Wio Shri Ram, Parcel of The Property Consisting of) :;: n?:ng"’.‘.i :::n Possassion
Mr.J Mrs. Ravi Shankar Slo Mr. Shrl Ram, | All Pisca And Parcal OFf Khasra Mo TE0,

Mr. Mrs. Hari Shanker S/a Mr. Shri Ram, | Area Measuring Sq Mtrs Village Mau Tehsll | Pemand Nolice 25.11.2025
AL House Mo 168, Banbata Ganj, Balajl | & Jila Moradabad Uttar Pradesh-244001, | 12-June-20235 Physical
Mardir Road, Moradabad Ullar Pradesh Boundary: -Edst-house Of Mr|R5 1100515/ [Rupees | Possession

2440017 Also At Gata Na T80, Mau, { Bhagwandas, west-12 FI Wide Road,| ElevenLakh Five Hundred Fifieen
Saharanpur Railway Line Ke South Me Nav | North-plot Of Rambaba, South- House Of | Ondy) as of 10-June-2025 with further
Viksit Aahadl, Moradabad Uttar Pradesh | Brs Anoop Singh interest applicabbs from 11-June-2025
244007 (LOAN ACCOUNT MO. aleng with all cost, charges and
HLMRCHLONSOO0000 5088 180/AP- 1021]91'55] expenses until payment in full

Al Piece And Parcel Of|Bamand Motice

MrJ Mrs. Rajeev Ranjan Sio Lakshmi Rawat, 2411 2025
Mr. Mrs. Ankita Singh W/'o Rajesy Ranjan, Khet'Khasma Mo, 211 Min, Area- )| O7=-0pril-2025 Physical
Mr Mrs. Ravin Kumar S/o Lakshml Rawat 41.82 Sq Mtrs, Jagatpura,|Rs318021-{RupessNing | pazssssion
At House No-T Gall Mo-5 Singh Golony Near | Budrapur LS Magar Utirakhand- | Lakh Mirebeen Thowsand e

Fower Gym Rudrapur U.a Magar Uttrakhand
263153 Also At ! Housa Mo, 2T B Khet na 21 Min
Jagatpura Rudrapur .S Magar Uttarakhand
263153 [LOANACCOUNT NO. HL2GCHLOMSO

263153 BOUMDARY:- East-| Twenty-One Only] as of O7-April-2024
Private Plot Mo 27 A West-8.00 | wilh further interesi applicatsde from O8-
Mts wide Road Morth-Land Of| Apeil-2024 along with all cost, charges
sachin Kumar, South-House OF and expansas until paymaant n full,

0000500608 1/AP-10006835) _|Sharma i | | ,
Amravati wio Bhure Singh, Bhure Singh Al Piece And Parcel Of Khasra '~.||::| Dermand Motice 20.11.2025
sio Badan Singh, Vijender Singh slo Badan | 383 & 384, Admeasring area 41,60 5q. | 12-Nov-2024 Physical
Singh, At : Khasra, Mo, 363 & 384, Gram Mbr Sifuated al madja/Geam Kargaina, | Rs, 770700/ (Hupees Possassion
Bargaing, Barsilly, UP- 2430017 Also At ; Pargana Bareilly, Tehsil & District - | Seven Lakh Saventy

angva Shyam Majra, Azampar Post

angva Shyam, Barsllly, UP- 243001
ACCOUNT NO,
HLATCHLONS00000506 7356 [AP-10155414)

Baredlly, UP- 2430071 BOUNDARY: - Trausand Seven Hundred ninty Only)as
East-15 Feet wide Road \Wesi-Khet of | of 09-Mov-2024 with furlher interest
Vadram Mourya Norih-Plol of jappicable from 10-Mov-2024 along with
kalicharan, South-Plotof Saller all cost, charges and expanses unfil
payrment in full

Place: Uttar Pradesh & Uttarakhand Date; 27.11.2025

Far India Shelter Finance Corporation Lid {authorized Officer]
For any query, please Contact Mre.Sudhir Tamar (+91 9818460101)

dindisshoter INDIA SHELTER FINANCE CORPORATION LTD

(hereinafter referred to as “the Rules”).

dindiaShelter
Home Loans

BRANCH OFFICE: SHOP NO. 67 & 68, SECOND FLOOR,PLOT NO.277. TAGORE NAGAR, NEXT TO DCM, AJMER ROAD
JAIPUR{ RAJ. ) 302014
REGD. OFFICE: 6TH FLOOR, PLOTNO. 15, INSTITUTIONALAREA, SECTOR 44, GURGAON - 122002, HARYANA,

PULICATION FOR TAKING DELIVERY OF MOVABLE ARTICLES

Name of Borrowers & Co-Borrowers Date of
Demand Notice

INDIA SHELTER FINANCE CORPORATION LTD.

Loan Mo Data of Physical

Possession

Mr. BABL LAL YADAVS

LARNVLLONS00000S082101 | Mrs, BARAJI DEVI  18-Nov-2024

DE-har-2024

This public notice is issued in view of the fact that in epite of sending nobice to the borrowers, India Shelter Finance Comporation
Limitad has nod been able lo communicale with the aforasaid borrower 5] at their last address, Wheraas the authonzed afficer of the
bank in exarcisa ol powers conferred under sechon 1302} of the secunlization and reconstruction of financial assats and
anfarcement of securily inferast act, 2002 (SARFAES] Act) has issued demand nolice o the borawears on the dale menlioned
above, On the Borrowears lailure o camply wilth the sad demand nolice within the pefiod sel oul therein, the aulhonzed afficar of the
bank has laken Physical possession of the secured assal more particulary descnbad in the said demand nolice

Molize is heraby aven, Lo the said borrowers 1o farthwith remowve the personal goods hving in the secured assal within O7 {Seven)
days from the dale of publication, failing which the authonzed officer has no ofher oplion but 1o remaove the personal howsshold
goods el and dispose of withil in the manner as may be deemed fif, enbraly at the borrowers risk as to cosl and consequances, in
which event, noclaimwill be eptertained inthis regard in future.

Date : 27.11.2025
Place : Jaipur

[Authorized Officer)
India Shelter Finance Corporation Limited

FOR ANY QUERY PLEASE CONTACT MR. VINAY (M: T988605030)

ST e /\ Canara Bank

(T VT W T {8 Gost. of inain Underiaking

(= gl NOTICE

Whereas, The undersigned I:nemg the Authonzed Officer of Canara Bank issued Demand Notice U/S 135.51 of SARFAESI
ACT 2002 to the Borrower / Guarantor | Mortgagor harein in below menticned consequent upon tha dispatch of each
notices through registered post and return back undelivered from the I:l-urmwer.guara"!-tur-mcvrlgagc-r address. Through
this publication they are hereby caliad upon to repay the amount within 60 days from the date of publication for said notice
failing which, bank will lake the possession of immovable and movable propertylias and will sl if through the process in
pxercise of ;-m'-'em conferred U/S 13(2} read with the rule 8 and 9 of the Security Interast (Enrc-lment]q?ulﬂs 2002, The
borrowar | guarantar ! morlgagor in r.a.*lu-r. ular and the public in genarat is |'|i-‘.-r1=-|::-i,r cautioned not Lo deal with the immavable
I mowa hleg’u DEI‘IE‘IEE and any dealing with the immovable | movable properfy’ies mentioned below will be sulyect to the
anara

Recovery Section, Regional Office

Plot no. 39, 1st Floor, Near Bohra Hyundai,
Neelam-Bata Road, Faridabad

DEMAND

charge of ank for the cutstanding amounts and Inferest thereon & other charges
. Descriplion of the Ami. Due as per Date of
Nama i Ackrmt ¥ o Bomirarisy / Dosraions] Movable | bmmovable Proparties Demand Notice Demand
FARIDABAD BATA HARDWARE Name of Title Holder: Shweta Mishra Wio [RS8 271,77 868.55 (Rupees| MNotice
CHOWK (2464) Hirmanshu Ranjan Mishra Two Crore Sevenly one Lakhs| 19 11,2025
Borrower:1. 1, Mis Savitri International | Movable: Machinery (Quantity -6} QOS- |Seventy seven Thousand Eight
opc) Pvt Ltd 501/5th & 502/54h 56, Eros|EPSL 16°48 T6ETE 48 BAY Production |Hundrad Sidy nine and Paisa| pate of
ant, Mehru Place Scuth East Defhi, | Sener Fifty five only) logether with|  ypa
Delhi-110019, Director Mes. Kiran Mrshra |immovable: Commercial Shop unil Na |further inferest and incidental :
Wi Mr. Adwait Ranjan Mishra C2 135, Vipul 25 36 and 37 at khasra No 815/816-D,817- 18.11.2025

Khand, Gomti Nagar Lucknow, Uttar RpanEes, coe,

Pradash-226001. Guarantor Mrs. Kiran !
Mishra Wio Adwait Ranjan Mishra G2 135, |.53utam Budh NagarUP Vaiued al 4.00
Vipul Khand. Gomi Nagar Lucknow, Utiar|Crore as per sale Deed dated 15.1.2025
Pradesh-726001 Guarsntoe Mrs. Shweta |offered as collateral sacurity to the limitis
Mishra W/o Himanshu Ranjan Mishra|permitted to M/S Savitn intemational OPC
Address: - D-26 3rd Floor Pamposh|PyYTLid,

:419616.!%.'11 Greater Kailash Part 1 Mew Dalhi-

Date: 27.11.2025

C Bisrakh Village Jalalpur Teshil Dads

Place: Faridabad Sdi- Authorised Officer, Canara Bank

SMFG . SMFG India Home Finance Co. Ltd.
Grihashalk i |corporate Off. : 503 & 504, 5" Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051.
Pyl A, Woyn Warvesn Regd. Off. : Commerzone IT Park, Tower B, 1% Floor, No. 111, Mount Poonamallee Road, Porur, Chennai - 600116, TN

POSSESSION NOTICE FOR IMMOVABLE PROPERTY [(Appendix IV) Rule 8(1)]

WHEREAS the undersigned being the Authorized Officer of SMFG India Home Finance Co. Ltd. a Housing Finance Company
[duly registered with National Housing Bank (Fully Owned by RBI)] (hereinafter referred to as “SMHFC”) under Secuitisation and
Reconstruction of Financial Assests and Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise of the powers conferred
under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated mentioned below
under Section 13(2) of the said Act calling upon you being the borrowers (names mentioned below) to repay the amount mentioned in
the said notice and interest thereon within 60 days from the date of receipt of the said notice. The borrowers mentioned herein below
having failed to repay the amount, notice is hereby given to the borrowers mentioned herein below and to the public in general that the
undersigned has Taken Possession of the property described herein below in exercise of powers conferred on me under sub-section (4)
of Section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002. The borrowers mentioned here in above in
particular and the public in general are hereby cautioned not to deal with said property and any dealings with the property will be subject
to the charge of “SMHFC” for an amount as mentioned herein under and interest thereon.

Sl. |Name of the Borrower(s) Description of Secured Assets Demand Notice Date of
No.| /Guarantor(s) LAN (Immovable Property) Date & Amount Possession
All the piece and parcel of the Property Measuring 0 Kanal 10
Lan :- Marla 2 Sarsai, Comprised In Khasra No. 689 Min, Khewat No. 21.08.2025
611439511353505 281, Khatauni No. 328 Ka Total Area Tadadi 2 Kanal 1 Marla Ka| Rs. 18,51,085.30/- (Rs
1 1. Kuldeep Malik, 1/4 Share, Jamabandi For The Year 2014-15, Situtated At Village-| Eighteen Lakh Fifty One 24.11.2025
"| S/o.Rajol Seenk, Tehsil-Israna, District-Panipat As Per Transfer Deed| Thousand Eighty Five & [ =
2. Rakhi Malik, Bearing Wasika No. 2453 Dated 9-10-2017 Recorded In The| Paise Thirty Only) as on
W/o. Kuldeep Malik {Name of Kuldeep S/o. Rajol. Bounded As Under:- East: House 12.08.2025
Ramkishan, West: Street, Nor:th: Streel, South: Naveen
All the piece and parcel of the Property Bearing Shop No. 2, Mc No. 21.08.2025
Lan :- 6-3194, Property Id No. 1 EFKHLN 4, Measuring 27.77 Sq Yards, Rs. 13 6.6 7.58 71/~ (Rs
611239511602724 Situated At Shiv Colony, Near Deha Basti, Within Mc Limits Of T.hirt:een’ Lak.h Sixty
9 1. Ashvini Bansode, |Karnal As Per Transfer Deed Bearing Wasika No. 8388 Dated 22- Six Thousand Seven | 25.11.2025
"| Wi/o. Sunny Thareja |11-2023 Recorded In The Name of Sunny S/o. Sham Lal. Bounded Hundred Fifty Eight T
2. Sunny Shyam Lal, |As Under:- East: Plot Other Owner, West: Shop Mahinder Singh & Paise Seventy One
S/o. Shyam Lal, Common Wall, North: Kaithal Road (Way Below Railway Bridge),
. . Only) as on 12.08.2025
South: Mithlesh Kumari.
Sd/-
Place : Panipat / Karnal, Haryana Authorized Officer,

Date : 24.11.2025 / 25.11.2025 SMFG INDIA HOME FINANCE CO. LTD.

LIC Housing Finance Limited
Area Office - Haridwar, 2nd Floor,

Sant Bhawan Builiding, Arya Nagar,
Jwalapur, Haridwar (Uttarakhand)-249407

Form-INC-26&

{Pursuant to Rule 30(5) (a) of the Companies
(Incorporation) Rules, 2014)

o
54

CORRIGENDUM PUBLIC NOTICE
It is informed to the general public that Possession notice BEFORE THE REGIONAL DIRECTOR. NORTHERN REGION
was pUbllShed by LIC Housing Finance Limited in Financial MI“FSTHT OF CORPORATE AFFHIHE, B-7 WIHIL 2ND

Express (Dehli Edition) on 25.11.2025, wherein at serial No.
03, Borrower:- Mr. Vivek Kumar S/o Mr. Anusuiya Prasad
(Borrower, Who Is Deceased Now And Through Known And
Unknown Legal Heirs), Loan No.- 1111500000833 was
mistakenly published in the property, in it’s place the correct
loan No.- 111500003745 should be read. All other terms and
conditions will remain the same.

Date: 26.11.2024 Authorised Officer, LIC Housing Finance Ltd

FLOOR, PT. DEENDAYAL ANTYDDAYA BHAWAN, CGD
COMPLEX, NEW DELHI-110003

AND
In the matter of Companies Act, 2013, Section 13(4) of the
Companies Act, 2013 and Rule 30(5) (a) of the Companies
(Incorporation) Rules, 2014,

B SALE NOTICE FOR SALE OF
Hame Lasni Regd: Office:- Plot-15, 6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002 IMMOVABLE PROPERTY

Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (hereinafter referred to as “the Act”) read with Rule 8(6) of the Security Interest (Enforcement) Rules, 2002

Notice is hereby given to the public in general and in particular to the Borrower(s), Co Borrower(s) and Guarantor(s) or their legal heir(s) or
representative(s) that the below described immovable property(s) mortgaged/charged to India Shelter Finance Corporation Limited
(hereinafter referred to the Secured Creditor), the possession of which has been taken by the Authorized Officer of the Secured Creditor
having its Registered Office at India Shelter Finance Corp Ltd, 6th Floor, Plot No 15, Institutional Area, Sector 44 Gurugram-122003, Branch
Office at 1St Floor, 10-D, Panjawani Complex, Opposite Multipurpose School, Gumanpura, Kota-324007, Rajasthan will be sold on “As is
Where is”, “As is What is” and “Whatever there is” basis on the dates mentioned below for realization of the amount due to the Secured
Creditor from the borrowers, co borrowers and guarantors. The sale will be done by the Authorized Officer at the place mentioned below.

AND

In the matter of MAX AREROTRON PRIVATE LIMITED, having
its registered office at 1621, HSIDC Industrial Estate, Rai,
Sonepat-131029 (Haryana)

............ The Petitioner

MOTICE

Motica s hereby given 10 the General Public that the company
proposes to make application to the Central Gowernmant,
Regional Director, Northern Region, 2nd Poor, CG0 Complex,
Maryavaran Bhawan, Lodhi Road, Delhi-110003 under saction
13{4) of the Companies Act, 2013 seeking confirmation of
aiteration of the of Memorandum of Association of Company in
terms of Special resolution passed atthe Extra Ordinary General

#FIMANCIAL EXPRESS

Meeting of petitioner Company held on 24/11/2025 to enable
the company to change its Reqistered office from "in the Stale
of HARYANA to NCT of DELHI®

Any person whose (nterest is likely to be affected by the

FOR DAILY BUSINESS

proposed change of the regisierad office of the Company may

Loan Account Number/AP Numberl Demand Notice u/s | Date and Type of Possession Reserve Price Dat_e and Time of
And Name of Borrower(s) / 13(2) Date & Amount Possession Rs. 2900000/ (Rupees Inspection of the property
Co-Borrower(s) /Guarantor(s) 10-08-2025 And Rs. 13 NOV 2025 Twenty Nine Lakh . 23-12-2025 (Inspection
LA32VLLONS000005088399/AP- |_ 2280463/~ (Rupees TOTAL OUTSTANDING Only) Time 10:00 AM to 05:00 PM)
10212370 MRS. Kali Bai wio  [Twenty Two Lakh Eighty| _Rs.2280463/- (Rupees Twenty [Eamest Money Deposit (EMD)] EMD Deposition Last
: Thousand Four Hundred| Two Lakh Eighty Thousand Four Date 24-12- 2025
NAROTTAM, & Mr. Bablu slo ' 1'si 4y Three Only) DUE | Hundred Sixty Three Only) DUE | 290000/ two lakh . .
NAROTTAM Reside At-- Medical | A5 ON 10 - AUG -2025 | AS ON 10 AUG 2025 with further |  Ninety Thousand Date & Time of Auction
College Ke Piche Kasa Radi Dist. Bid Increase interest & charges until payment only 29-12- 2025 (Auction
Jhalawar 326001 & KhasraNo  |_Amount_10000/- of Full. Time 10:00 AM to 5:00 PM)

deliver or cause to be defivered or send by ragistered post of
his/her objections supported by an atfedavit stating the nature of
his/her interest and grounds of opposition to the Regional

2286, 2267, 2269, 2270, 2271,

2272, 2280,2281,3693/2287,Plot
No A-3(A)Phusp Vihar Awashiya
Colony,City- Jhalawar, Raj 326001 [&A-3,South-30' Wide Road

Description Of The Immovable Property/ Secured Asset :

All Piece And Parcel Of Khasra No
2286,2267,2269,2270,2271,2272,2280,2281,3693/2287,Plot No A-3(A),Phusp Vihar Awashiya Colony,City-
Jhalawar, Raj 326001 Boundary:-east-House Of Rathore Sahab,West-Plot No A 1 & Plot No A-2,North-Plot No A-2

Director, Northern Region, Ministry of Corporate Affairs, B-2
Wing, 2ND Floor, PT. Deendaval Antyodaya Bhawan, CGD
Complex, New Delhi-110003, within 14 days from fhe date of

DESCRIPTION OF IMMOYABLE PROPERTIES Reserve Price | EMD Amount
All That Fiece And Farce! of Shop No. N-55 (First Floor), | Rs. 21,96,39 600/ Rs.
N-5& [First Floor) Area Masuring 3BES 5q. FL And N-88 | [Rupess Twenty | 2,20,00,000-
{Sacond Floor) & N-83 (sacond Floor) Area Measiring | One Crore Ninety | |Rupess Two
3838 Sq F1, Total Area Admesuring 7776 Sq. Fs. | Six Lakhs Thirly | Ceore Twenty
Without Root Rights Cuter Circle, N Block, Connaught | Mine Thousand | Lakhs Only)
Place. New Delni Six Hundred Only)
Enown Encumbrances

Az per knowledge of RFL there s an encumbrances of NOMC, New Dalhi on the secured assat io
be sobd. Interacied parthes should make thelr enquines from the offics of MOEZ, Mew Dalhi at
own assessmant of the secured asset io thelr satistaction. Secured Creditor (RFL) does not in
any way guaranbes of makes anmy reprazaniation with regand 0 the [inazstite of the aforesaid
secunad assel,

Other Details of Sale:

1. The intending purchazars may inspect the securad assels andior Mle documents of tha
secuned assal afler fixing dale and tme with the Aulborzad Oificar on or bedorg 1610 Dec 2025,
The Intanding purchasar should eonduct due diligence on all aspects ralated 1o the progartias o
hi=/her salsfackon, Tha inlerding purchaser shall not be entifled b make any claim against he
Autharized ClicanSecured Cradilor in Bis regard at a later date.

2. The imanding bidders shoukd submit thair bids 1o Autharized Officer. al the office of Raligare
Firvest Limited s¥zated at * Tih Floor, Block A, Max House, Dr. Jha Marg, Okhla Phase I,
Mew Delhi-110020" in & sealad cover seribing a5 *Bid for Auction/Sale of properties, akang with
EMD by demand dralt drawn/Pay Order n Tavor of *Raligara Finvest Limited”, payebie at Dethi,
on or befora Dated 17th Dec 2025 till 05:00 PM. 2long with offer documents. the intending
bidder shall also attach a copy of the PAN card issued by the Income Tax depariment AND his!
hear ikentity proot and the proof of residence such &s copy o the Passpor, Election Commisskn
Cend; Rasion Card, Driving license, Aadhar Card els, The Biddens) will gist have Io produce the
origingl document for venBication. Onoe bid is submitted by the bidder, the same cannat ke
withdrawn

3. For further detgded terms and condifions o the sale, please refer fo the fink provided on
saoured Credifor's websile g, waeLreligarefnvest.com

4, For dedais about E-Auclion, the indending bedders may contac W, C1 India Pvi, Lid Bhrough
Wr. Dharani Krishoa  Tel, Mo, 497 T291871124,.25.26 and Mobile +91-9948132222; amail id
andhra®clindia.com

5. The interested. parfies may contact the following Authorized Cificer Mr, Umesh Bhardwaj
(Ph.Mo, 8T 7683875 for further details’ darifications and for submitting their applicationBid.
Daled: 27.11.2005 Autharisad Officer
Placa: Maw Dalhi Religara Finvest Limiled
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Loan Account Number/AP Number] Demand Notice u/s | Date and Type of Possession Reserve Price Date and Time of publication of this natice, with a copy of the applicant company
CAan Name czf Egrrowerés)(/ ) 13(2) Date & Amount ozc‘)j%s&sszioogs Rs. 678910/- (Rupees Inszgefztiggzgf(:he pr(:Peny atits registered office at the address mentioned below
o-Borrower(s) /Guarantor(s = Six Lakh Seventy Eight -12- nspection
11-04-2025 And Rs. y Eight} by the order of the hoard
Four Lakh Ninety Nine Rs. 4,99,048/- ( Rupees Four Hundred Ten Only) EMD D ition L

AP-10071752 Th d Ni Hy dred| Lakh Ninety Nine Thousand Nine i eposition Last SUNIL MANDCHA
Mrs. Manju Bai, Niraj Panchal & Fggtflalé]ightlgily)ugdg Hundred Fyorty Eight Ory) DUE. |EamestMoney DEposif(EMD) Date 24-12- 2025 Place: Sgnepal x
Mr. Ravi AS ON 10 -04-2025 | AS ON 10 04 2025 with further | 67891/- (Sixty Seven | Date & Time of Auction : i Director
Reside At:- House/Plot No 42 Bid Increase interest & charfges until payment | Thousand Eight Hund |  29-12- 2025 (Auction Date: 27/11/2025 DIN Mo.:- 00907551
Trimurti Colony, Ward No 9, Amount_10000/- red Ninty One only) |Time 10:00 AM to 5:00 PM)

Pachpahar,Distt. Jhalawar
Rjasthan 326512
Plot), West- Rasta, North- Plot No. 43( H/o Gopal), South- Plot No 41( Pratham Ji)

Description Of The Imnmovable Property/ Secured Asset : All That Part And Parcel of The Property Consisting of
house/plot no 42, Khasra No 395/2 & 396 Pachpahar Dist. Jhalawar 326512 Boundary:- East- Plot No. 49( Open

Add: - Cottage Mo.7, Balra] Khanna Marg, Near Shadipur
Meatro Station, Patel Nagar, New Dethi-110008

Loan Account Number/AP Number] Demand Notice u/s | Date and Type of Possession Reserve Price

And Name of Borrower(s) / 13(2) Date & Amount Possession Rs. 900000/-
Co-Borrower(s) /Guarantor(s) 70-10-2025 And Rs. 14-Aug-2025 (Rupees Nine Lakh
HLKOSVLONS000005113953/AP | 972465/- (Rupees Nine | _ TOTAL OUTSTANDING Only)

Date and Time of
Inspection of the property
23-12-2025 (Inspection
Time 10:00 AM to 05:00 PM)

U GRO Capital Limited

m— 4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla, Mumbai 400070

Rs.972465/- (Rupees Nine Lakh
Two Thousand Four
ixty Five Only) DUE AS

-10258844 MRS. LALTA BAI & Lakh Seventy Two
Mr. LOKESH KUMAR MEGHWAL | Thousand Four Hundred Huﬁg}’ggt

Earnest Money Deposit (EMD)

EMD Deposition Last
Date 24-12- 2025

POSSESSION NOTICE APPENDIX IV (SEE RULE 8(1)) (FOR IMMOVABLE PROPERTY)

Sixty Five Only)

Reside At:- Pakal Kheda , Teh i

, Due As On 30.03.2024 ON 30.03.2024 with further 90000/-
Mangrol Pakalkhera , Shahpura ue BSid Ir:wrease interest & charges until payment | ( Ninety Thousand
Baran , Rajasthan 325206 Amount 10000/- of Full. only

Date & Time of Auction
29-12- 2025 (Auction
Time 10:00 AM to 5:00 PM)

Whereas, the undersigned being the Authorized Officer of UGRO Capital Limited, having its registered office at 4th
Floor, Tower 3, Equinox Business Park, LBS Road, Kurla, Mumbai 400070 ,under the Securitisation and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of the powers conferred

Rajasthan & Khasra No. - 511,
1295/512, Plot No. - 22 Ayodhya
Dham, Dhakadkheri, Raipura,
Ladpura Kota Rajasthan 324001

Plot No. — 22 Ayodhya Dham, Dhakadkheri, Raipura,
Boundary:- East- Road 30 Ft, West- Plot No 41 ,north- Plot No 21 ,south-plot No 23a

Description Of The Immovable Property/ Secured Asset : All Piece And Parcel Of Khasra No. - 511, 1295/512,
Ladpura Kota Rajasthan 324001kota Adm Rea 800sqft

under Section 13 (12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002, issued a demand notice to
repay the amount mentioned in the notice together with interest thereon, within 60 days from the date of receipt of the
said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that

Loan Account Number/AP Number| Demand Notice u/s | Date and Type of Possession Reserve Price

And Name of Borrower(s) / 13(2) Date & Amount Possession
Co-Borrower(s) /Guarantor(s) T0-11-2021 And 18 OCT 2025 Twenty Nine Lakh Forty
TOTAL OUTSTANDING

LA32VLLONS000005064189 & | Rs. 2230197/- (Rupees

Date and Time of

Rs. 2145000/ (Rupees Inspection of the pro!oerty
23-12-2025 (Inspection

Five Thousand Only) [Time 10:00 AM to 05:00 PM)

the undersigned has taken possession of the property described herein below in exercise of powers conferred on him|
under sub-section (4) of Section 13 of the Act read with Rule 8 of the said rules of the Security Interest (Enforcement)
Rules 2002.0n the day, month and year mentioned below.

The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings

Rs.2230197/- (Rupees Twenty
Two Lakh Thirty Thousand One
Hundred Ninety Seven only) DUE

Twenty Two Lakh Thirty

LA32VLLONS000005095275 / Thousand One Hundred

AP-10152871 & AP-10223872

Earnest Money Deposit (EMD)

EMD Deposition Last
Date 24-12-2025

with the property will be subject to the charge of UGRO Capital Limited for the amount mentioned in the notice together
with interest thereon. The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in

Ninety Seven only) Due
Mrs. Madhu Bala Charan , As On 10 - MAY 22025

AS ON 10 - MAY -2025 with 214500/-( Two Lakh

Date & Time of Auction

respect of time available, to redeem the secured assets

DATE: 27.11.2025 PLACE: RAJASTHAN

Mr. Saurabh Charan & Mr. Nair Bid Increase further interest & charges until | Fourteen Thousand 29-12- 2025 (Auction Si o
Anjali Parmeshwaran Reside At:- - payment of Full. Five hundred only [Time 10:00 AM to 5:00 PM) [ Borrower Details Demand Notice Mortgaged Property

. : h Amount_10000/ N Date
4-j-39vigyan Nagar Kota Rajasthanf~——— . . — 0
324005 & Khasra No 347/222 ( Old Description Of The Immovable Property/ Sgcured Asset : All That Part And Parcel Of The Property Cor_13|st|ng 1.| 1. M/S JANTA ELECTRICALS | Demand Notice dated | Residential Plot Area Measuring 165 Sq.
Khasra No Min 222) Gram Kheda ngsoggagra "é" 347é22f (Do'd ’Fhf‘srg No '\{"?4 222) 8{%? P;Eegﬁ ~!a’glpté;]adThe. 'LaLdpuJas Dutsht. Koéa Rajasthan 2 MAMTA 09/09/2025foran | Yds., I.E. 137.95 Sq. Mirs., Out Of Khasra

i .Boundary:- East- Donor's Land ,west- House abbr Bhai, North-donor's Land, South-roa ' - -

ézgg:tfﬁaggg-sléggpura Dist. Kota y 3. NEW JANTA ELECTRI- amount of No. 357, Situated In The Area Of Village

) CALS Rs.42,41,697/- (Rupees | Rasulpur Dasna, Pargana & Tehsil Dadri, | 22.11.2025
Place of EMD Deposition / Place of Auction: 1St Floor, 10-D, Panjawani Complex, Opposite Multipurpose School, Gumanpura, Kota- 4. VIVEK KUMAR SHISHoDial Forty Two Lakh Forty One | District Gautam Parth Nagar, U.P.
324007, Rajasthan Loan Account Number: Thousand Six Hundred | Bounded By : East: Rasta 15 Ft Wide.
Mode Of Payment :- All payment shall be made by demand draft/RTGS/NEFT in favour of India Shelter Finance Corporation Limited. ' Ninety Seven Only)/- as on | West: Plot Mamta. North: Plot Satish

U Bey. L P HCFDELSEC00001028065 05-09-2025 | South: Rasta 15 Ft Wide

For further details and queries, please contact Authorized Officer, Mr. Gourav sharma, Mobile No. 9251735408 at branch office at India Shelter
Finance Corporation Limited, 1St Floor, 10-D, Panjawani Complex, Opposite Multipurpose School, Gumanpura, Kota-324007, Rajasthan

FOR INDIA SHELTER FINANCE CORPORATION LTD

Place: UTTAR PRADESH
Date: 27.11.2025

Sd/-(Authorised Officer)
For UGRO Capital Limited

epaper.ﬁnan{:iaiexprea.mn'. .

New Delhi
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PRE-OFFER ADVERTISEMENT IN ACCORDANCE WITH REGULATION 18(7) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION DF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED, ("SEBI (SAST) REGULATIONS") AND

Registered Office; 5/1, Shreeji Houss, Sih Floor, Asheam Behind M J Library

OPEMN OFFER FOR THE ACQUISITION OF UP TO 3,76,39,342 (THREE CRORE SEVENTY SIX LAKHS THIRTY NINE THOUSAND THREE HUNDRED AND FORTY TWO) FULLY
PAID-UP EQUITY SHARES OF FACE VALUE OF ¥ 10/- (RUPEES TEN ONLY) EACH ("EQUITY SHARES") REPRESENTING 26% (TWENTY 51X PERCENT) OF EXPANDED

SHA
THE

RE CAPITAL OF SAL STEEL LIMITED ("TARGET COMPANY") AT A PRICE OF ¥ 25/- (RUPEES TWENTY FIVE DNLY) PER EQUITY SHARES ("OFFER PRICE") FROM
PUBLIC SHAREHOLDERS OF THE TARGET COMPANY BY SREE METALIKS LIMITED {HEREINAFTER REFERRED TO AS THE "ACQUIRER”) PURSUANT TO AND IN

COMPLIANCE WITH THE REGULATIONS 3(1) AND 4 READ WITH OTHER APPLICABLE PROVISIONS OF THE OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED (THE "OPEN DFFER" OR "OFFER").

This

pra-offer advertisement in gccordance with regulation 18{7) of the SEBI [SAST) Requlations cum corrigendum ta the DPS (25 defined beiow| and LOF jas defimed belaw)

(" Pre-0ffer Advertisement™) is being izsued by Vivro Financial Services Private Limited, the Manager o the Offer (“"Manager to the Offer” or "Manager™), for and on behalf

of th
This
a)
b

C)
d)

This

@ Acquirer, i compliance with Regulation 18(7) and other applicabée provisions of the SEBI (SAST) Regufations
Pre-0Offer &dvertisement should be réad in confinuation of and in conpuncton with:
tie Public Announcement dated September 4, 2025 (“PA");
the Detailed Public Statement that was published in in Financial Express (English) (&8 Edifions), Jansafia (Hindi) (Al Eddions), Navshakti (Marathi) (Mumbai Edition)
and Fiancial Exprass (Gujarati) (Ahmedabad Edition) (“Newspapers™) on September 12, 2025 (“DPS");
the Draft Letter of Offer daled September 18, 2025 ("DLOF"); and

e Letter of Offer dated November 20, 2025 along with the Faem of Accaptance-cum-Acknowledgament (*LOF") (the PA, DPS, DLOF and LOF are hereln collectively
referred 1o as "Offer Document’)

Pre-Offer Advertisemant 5 being published in all Newspapers in which the DPS was pubdished.

For the purpose of this Pra-Difer Advertisemeani:
(@) “identified Date™ means November 14, 2025, baing the date falling on the 10th (Tenth) Working Day paor to thea commencament of the Tendering Parlod; and
b} "Tendering Perind”™ means the 10 {Ten) Warking Days period from Friday, Nowember 28, 2025, fo Thursday, December 17, 2025 {both gays inclisive] within which

the Public Shareholders may tender thelr Equity Sharas in accapfance of the Offer,

Capitalized terms used but not defined in this Pre-Offer Advertisement shall have the meanings assigned {o such terms in the LOF.

The Publec Sharaholders of the Targel Company are requested 10 nots the lollowing Information retated 1o the Offer;

1.0Her Price: The Open Offer Price is made at ¥ 25/- fRupees Twenty Five Only) per Equity Share, payable in cash and there has been no revision in the Difer Price, For
furthar detads relating to the Offer Price, pleasa refer to paragraph 6.1 (Justification of Offer Price) on page 31 of the LOF.

2. Recommendations of the Committee of Independent Directors ("10G"): The IDC Recommendation was approved on Safurday, Novembear 22, 2025 and published on
Monday, November 24, 2025 in the same Newspapers in which the DPS was made. The relevant extract of the IDC Recommaendation is as follows:

5

Members of the Commitiee of Inde-
pendent Direclors

= Mitesh Vasantbhal Jariwala, Chaipesrsan
= Bipinbhal Amulakhbhai Gosalia, Mambar
= Nipa Jaira] Shah, Member

1

Hecaommendation on the Open offer,
as to whether the ofier is fair and
reasonabls

The IDC has pursued the Open Mier Documents: and also nofed that the Ciler Price of T 25 (Rupess Twenhy-Five Oinly) per
Equity Share has been determined in ferms of Reguiations B{1) and B(2} of the GEBI {SA5T) Regulations, being the highast
of various parameters mentioned therein,

Basis the above, IDC notes that the Offer Price of T 25 (Rupaes Twenty-Fve Only) per Equity Share has been determined by
taking Seplamber 3, 2025 as the reference data (L.e. 3 working day prior to the date of tha PA) in accordance with the appll-
cabls Regulations of the SEBI (SAST) Requidations and accordingly is of the opinion that the Offer Price is fair and reasonabla,

T

Summary of reasons for the recom- | The IDC have perused the following offer documents for recommendation on the Open Offer:

mendation 1, The Offer Price is higher than the isswe price for acquisition of Equity Shares under the Preferential Issug by the Acquirer
under the Share Subscription Agreement Le. T 18/- (Rupeas Eightean Only).

2. Tha OHer Price is equal 1o the negotiated price for acquisition of Equity Sharas under the by the Acquirer under the Share
Purchase Agraement Le. $ 25/- (Rupees Twenty-Five Only)

3, The Dffer price is higher than the volume-weighied average market price of Equidy- Shares for a period of sidy frading
days immediaiely preceding the date of the Public Announcement {i.a. June 10, 2025 o September 3, 2025) as traded on
the Mational tock Exchange of India Limited ("MNSE") (the stock exchange where the maximum vodume of frading in the
shares of the Target Company are recorded during such period), provided such shares are frequently traded; ie, .17.19
(Rupees Sevanieen and Paise Minsteen Oniy)

4, Tha Offer Price (baing the highast price prescribed amongst the sekective criteria) has been determined in accordance with
Requlation 8(2) of the SEBI (SAST) Regulations

Based on the revesw of the Ofer Documents, the members of the 100 have considered the following factors for making the

recommendatons:

1, The Acquirar intends fo strengthen and impeove the operational efficiencies of the Target Company,

2. The Acquirer shall be classified as the promoters of the Target Company In accordance with SEBI {SAST) Regulations.

However, the IDC members draw attention of the Eligible Shareholders io the closing market price of the Equity Shares on

the NZE and BSE Limited as on November 21, 2025, being T 43.70 (Rupsss Forly Three ang Paize Seventy Only) per-Equity

share and ¥ 43.38 (Rupess Forly Three amd Paise Thirly Eight Only) per Equity. Share, respectively, which is higher than the

Offer Price.

The Elglbla Shareholders of the Target Company are advised to independenthy evaluata the Open Offer and the market perfor-

manca of the Target Company’s scrip and 1ake an infarmad dacision about tendering the Equity Shares held by them in the

(pen Otfer. The statement of recommendation will ba avaitable on the website of tha Targat Company at www. salstesl.co.in

. | Disclosure of Voting Pattern

The recomemendations were unanimousty approved by the members-of 1DC.
Nong

Detalls of Indapendant Advisoss, If any

Any ather matter{s) to be highlightad [ None

For further details, please refer to DG Recommendations which 15 available on website of 5iock Exchanges (www.bseindia.com and www.nseindia.com); Manager 1o the
Offer i.e. hitps:’ww.viveo.net’ and is expected to be available on the website of SEBI {www.sebi.gov.in)

3. Diher details of the Offer

3.1,

3.2

2

34

3.3

3.6,

The Open Offer is being made under Regulation 301} and 4 and other appiicable Regulations of the SEBI (SAST) Regulations o the Public Sharshodders of the
Target Company

This Offer Is not a competing offer in terms of Reguiation 20 of the SEBI (SAST) Reguiations and thare has been na competing offes to the Dpen Offer and the 1ast date
lor making such competing offer has expired. The Offer 5 not conditional upan any minimum level of accaptance in erms of Regulation 19 of SEBI (SAST) Reguiations,
The dispaich of the LOF io the Public Shareholders as on the Identified Date {(being November 14, 2025), in accordance with Regulation 18{2) of the SEB| [SAST)
Requlations was compéeted through email on Novamber 21, 2025 and through speed post on November 24, 2025, The ldentified Date is relevant anly for the purpose
of datermining the eligitée shareholders to whom the LOF was tobe sent. 1 is clarfled that all the Public Shareholders whose names do not appear n the register
of mambers of the Targel Company as on the dentitied Date (even if they aoquire Equily Shares or |f they become shareholders of the Tarpe! Company afler the
Jerdified Date) or those who have not received the LOF are eligible to participate in the Offer (exceod the Acquirer, P40 and Promoters and Promoler Group of ihe
Targef Company) during the Tendering Period,

A Public Shareholder may participata in the Offer by approaching their Selling Brokar and tender the Equity Shares in the Offer as par the procedure mentionad
in the LOF

Public Shareholders of the Target Company may download the LOF {which infer aliz incledes detailed instructions in relation to the procedure for acceptance and
sattlement of the Open Offer, as well as the Form of Acceptance) from the website of SEBI (www.sabi.govin), BSE (www.bseindia.com), NSE (www.nseindia.com),
Manager to tha Offer (www.vlvro.net} or obtain & copy of the same from Kiin Technofogies Limited (“Registrar to the Offer”) on proviging suitable documantary
gvidanca ol holding of the Equity Shares of the Target Company. Further, Public Shareholder who wishes 1o obtain a copy of the LOF may send a request to the Registrar
to the Offer at the email id mentionad at the cover page of the LOF stafing the name, address, number of Equity Shares held, client [D number, OF name / ID, beneficigry
account number, and upon receipt of such request, 2 .copy of the LOF shall be provided to such Eligible Shareholder.

Tendering in case o non-receipl/non-availability of LOF; Non-receipt’ non-availability of the Letter of Offer and Form of Acceptance does not precluds the
Public Shareholder from participating in the Open Offer. Please refer to the mannar of participating in the Open Offer described below in brief, Kindly note that the opan
Otfer is being Implemented by the Acquirer through stock exchange mechanism made available by the NSE In the form of separate window {“Acquisition Window")
as provided under the SEBI (5AST) Regulations, SEBI Master Circwlar and other -applicable SEB| circulars and guidelines issusd by the Stock Exchanges and the
Clearing Corporations:

a} In case ol Equity Shares held in dematerialised form: Public Shareholders holding Equity Shares in demateralised form may participate in the Offer by approaching
their respective Sellmg Broker and prowiding the detadls of Equity Shares they intend to tender in the Offer. Public Sharehotders should tender their Equity Shares
before market howrs: close on the last day of the Tendering Period. The Selling Broker would be required fo place an order | bid on behalf of Fublic Shareholder
who wish to fender their Equity Share in the Open Offer using the Acguisition Window of the Siock Exchange, Public Shareholders holding Equity Shares in demat
mode arg not required to fill any Form of acceptance-cum-Acknowiedgement unless required by their respactive Selling Broker. For further details kindly refer tha
paragraph 8,13 on page 3% of the LOF

b) In case of Equity Shares held in physical Torm: Public Shareholders hodding Equity Shares in physical form may participate in the Offer by approaching their
respective Selling Broker along with complete set of relevant documents for verification procedures 1o be cammied out, including (i) original share certificateis); (&)
valid shara transfer form(s), i.e., Form SH-4, duly fillad and signed by the transfarars (i.e.. by all ragistered shargholdars in same order and as per the spaciman
signatures reglsterad with the Target Company) and duly witnessad at the agpropriate place; (ill) salf-attested copy of the shareholder's PAN Card (in case of joint
holders, PAN card copy of all the joint holdars); {iv) Form of Acceplance duly completed and signed In accordance with the instructions contained theredn, by
sola/joint Public Shareholders whose name(s) appears on the share certificate(s) in the same order in which they hiold Equity Shares; and (v) any other relevant
documents such as power of atorney, corporate authorization (incheding board resolulion/spacimen signature), notarized copy of death certificate and succession
cartificata or probatad will, if the original shareholder has deceased, glc., a5 applicable. For further details kindly refer the paragraph 8,14 on paga 41 of the LOF,

abad- 3B000G, Gujarat, India

3.1
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8.3.
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5.6
b7,

CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

SAL STEEL LIMITED

GIM: L29190GJ2003PLC043148 | Tel. No.: 02764-3¢ Email Id: cammsalstel.co.in | Website: www salsteel co.in

Alternatively, incase of non-receipt of LOF. Public Sharehalder holding Equity Shara, may participate in the Open offer by providing their application in the plain paper in
wiriting signed by all shareholdar(s), stating name, addrass, numbers of Eguity Shares held, client ID number, DF name, DP 10 number, number of Equity Shares baing
tendered, and other relevam documents as mantionad in the LOF. ERgible Shareholders who desire o tender their Equity Shares under the: Gpen Ofer would have 1o do
=0 through their respective Selling Broker by giving the detalls of Equéty Shares they intend to tender in accordance with the procedure as mentioned in the LOF. Eligible
Sharehalders have to ensure that thelr order is antered in the electronic platform to be made available by NSE before the closure of the Open Offer. For further details
kindly refer the paragraph B.15 on page 42 of the LOF

In accordance with Regulation 16(1) of the SEBI (SAST) Regulations, the DLOF was submitted to SEBI on September 19, 2025. SEBI vide its letler bearing reference
fumber ng. SEBIHO/CFD/CFD-RAC-OCR1/P/OW2025/29062/1 dated November 19, 2025, issued ils observations on the DLOF in 1erms of Ragukation 16(4) of SEBI
{SAST) Regulations [(“SEBI Observation Letter”). SEBI's observabons have been incorporatad in the LOF This Pre-Crtfer Advertisement and Cormgendum also serves
asa Coerigendum to the DPS and a5 required in terms of SEB1 Observation Leter, reflects the changes made in tha LOF as compared 1o the DPS and the DLOF
Material changes: The comments specilied in the SEBI Observation Latter and certain changes (occurring aftar the date of the PA and’or DPS) which may be material
have baen incorporated m the LOF &nd are more particularly disclosed below:

Clause 3-on the cover page wirl Siatutory Approvals has been updated as follows:

"Bz on the date of this DLOF [as defined below), there are no statuiory or other approvalis) required o complete the Underying Transaction {as defined below)
contemplated under the 5PA (a5 defined below) and 554 (as defined balow) and the acquizsition of Offer Shares (25 defined below) that are validly fendered pursuant to
this Open Dffer. Howewver, in case any other statufory approvals become applicable and are required by the Acguirer at & Efer date before the closure of the Tendering
Peniod (as defined below), this Open Offer shall be subject to receipt of such further approvals.”

Chuse 5.on the cover page fas been incorporated &5 follows:

“In accordance with Regulation 167(2) of tha SEBI (ICDR) Regulations {as defined balow], the specified securnities allotted on a preferential basis to persons other than
the promoters and promioter group and the equity-shares-allotted pursuant to exercise of oplions atached to wamrants issued on preferential basis to such persons
shall be lncked-in for a period of six months from the date of trading approval. Provided that in case of convertible securifies or warrants which are not listed on stock
exchanges, such securiies shall be locked in for a perigd of one year from ihe date of allptment.”

The following clause has been incorporated at Clause 3.1.3

“Further, pursuant to the approval of the sharaholders of the Targat Company for the proposed Praferential 1ssua in the Annual General Meeting hald on September 26,
2025 and subsequent in-principle approval of BSE dated Novamber 15, 2025 and from NSE dated Novembar 16, 2025, the Board of Directors of the Target Company
at their maeting hald on October 30, 2025, had allotted 1,92, 50,000 Equity Shares raprasenting 13.30% of the Expanded Share Capital and 3,57,20.000 Warrants
reprasenting 24.69% of the Expanded Share Capital to the Acquirer, 1otalling to 3,50.00,000 securities reprasenting 37.99% of the Expanded Share Capital of the Target
Company, Further, in accordance with Reguiation 167(2}) of the SEBI (ICDR) Reguiations, the specified securites alfotted on a prefarantial basis to persons other than
the promoters and promofar group and tha equity shares allotted pursuant to exercise of options attached to warrants issued on preferential basis to such persons
shall be lpcked-in for 3 period of six months from the date of trading approval. Provided that in case of convertible securities or warrants which are not listed on stock
axchanges, such securifies shall ba locked in for a period of ong year from the date of allotment.”

The following clause has been incorporated at Clause 5.18:

“There are no direction subsisting or proceedings panding under SEBI Acl, 1892 and requlations made there under against Target Company and s Promoters
and Dirgctors.”

Clause 7.2 of the LOF has been updated and the following statement &5 added:

*Further, the Subscription Shares allotted in the Preferential lssue shall be locked-in for a period of s months from the date of trading approval and the
Warrants allotted in the Preferential [ssue shall be locked in for a period of ong year from the date of aBotment, in Gccordance with Regulation 167{2) of the SEBE
{ICOR) Regulations.”

Clauze 513 wrt composition of Board of Directors has been updated as on date of LOE

Financials of the Target Company-as on and for the perigd endad Jung 30, 2025 has been updated with Sepiember 30, 2025 throughout the LOE

Details regarding the status of the Statulory and other approvals

As on date, there are no statutory or other approvals required 10 acquire the Offer Shares that are validly tendered pursuant to this Offer andior to complete the
Underlying Transaction. Howewer, If any statutory or other approval(s) becomes appheable pror 1o the completon of the Ofter, the Offer would also ba subject to such
statutory or other approval(s) being oblained and the Acquirar shall maka necessary applcations for such approvals

Schedule of Aclivities:

Activity Original Day & Date"™

Thursday, September 04, 2025
Friday, Septamber 12, 2025
Friday, Septembar 19, 2025

Maonday, October 6, 2025

Revised Day & Date™
Thursday, Septamber 04, 2025
Friday, Septembaer 12, 2025
Friday, Septembar 19, 2025
Monday, October &, 2025

Monday, October 13, 2025 | Wednesday, November 19, 20259

Issue of Public Announcenment

Publication of tha DPS in newspapers

Last Date o filing of Draft Lettar of Offer with SEEI
rLas1 date for Pubic Announcement for competing | ofter™

Last date for raceipt of commeets from SEBI on the :;‘rm[ latter of offer r|r1 the event SEBI has
not sought clarification or additional informafion from the Manager to the Offer)

Identified Date™
Last date for dispatch of the Letter of Cffer to the Public Shareholders

Last date by which a commétee of indegendent directors of the Targel Company is required to giva
Its r-ar:nmrnmhdata:::* o th-a F'ul:IIL Eharel‘n:uks-'-r:s: ol the ‘:Ta.rgﬂ anwny for this Dffer

L P W T RS R A

Lasi uat& for upwward rﬂwsmﬂ :11 the Offer Price and/or the E!Frer Size

e e e e e e s

Friday, Octobar 17, 2025
Friday, October 24, 2025

Tuesday, October 28, 2025
"~ Wednesday, October 29, 2025

Friday, Movember 14, 2025
Monday, November 24, 2025

Tuesday, November 25, 20259
" Wednesday, Novermber 26, 2025

Date of publication of apening of Opan OMer public annauncement in he newspaper in which KPS has
been published

Date of commencement of Tendering Period {"0ffer Opening Dale™)
Date of Closure of Tendering Period (" 0ffer Closing Date™)

Last date of communicating of rejection/accepiance and completion of payment of
consideration for acceptad tenders o retum of unacr:emel:h L-.hares.

A T mrmee s B

Last date for publication of post Gpen Offer public announcement in he nawspaper in which
DPS has been published

Last date of filing the fimal report fo SEBI

Thursday, Oclober 30, 2025 Thursday, November 27, 2025

Friday, Dciober 31, 2025
Friday, Novembar 14, 2025

Friday, November 28, 2025

Friday, Movember 28, 2025
Thursday, December 11, 2025

Friday, Decamber 26, 2025

Friday. December 5, 2025 Monday, January 5, 2026

Friday, December 5, 2025 Monday, January 5, 2026

1, The oniginal schadubs of activities was indicative prepared on the basis of timelines provided under the SEBI (SAST) Regulations and was subject to receipt of SEBI
ohsarvations on the DLOF

2. To clarify, the actions set out above may be completed pror to their corréspending dates subject to compliance with the SEBI (SAST) Regulations,

3, There is no Competing Offer 1o this Open Oifer

4. Actual date of receipt of SEBI's observations on the DLOE

5, identifiad Date is only for the purpose of determining the holders of Equity Shares of the Target Comgany 45 on such date fo whom the LOF woold be sent, if is
clarifiad that all the shareholders holding Equity Shares of the Taroet Company (registered or unregistered) (except the Acquirer, and promoter and promofer group
of the Target Company) are eligibde to participats in this Offer any fime during the Tendering Period.

&, The IDC Recommendation was published on November 24, 2023,

The Acqulrer and its directors, i their capacity as directors of the Acquirer, accepts full responsibilty for the information contained in this Pre-offer Advertisement
{ather than such infarmalion as has been obtamad from the public sources o provided by or refaiing fo and confirmed Dy the Targed Company) and undertake that
thay are aware of and will comply with their obligations ender the SEBI {SAST) Regulations in respact of this Offer,

The Pre-Offer Advertiserment would also be available on the SEBI wabsite at www.sabi.gov.inand on the wabsite of the Manager to the Offer at www.vivro.nal,

ISSUED ON BEHALF OF THE ACQUIRER BY THE MANAGER TO THE DFFER

VIVRO

Vivro Financial Services Private Limited

Wivro House, 11 Shaskd Colony, Opp. Suvidha Shopping Centre, Paldi, Ahmadabad - 380007, Gujarat, India,
CIN: U67120GIT996PTCO29162 | Tel Mo.: 079- 4040 4242

Email; investorsi@vivio.ne! | Website; woworvroinet

SEBI Registration No.: MB/INMOODO10122 | Contact Parson: Shivam Patel

REGISTRAR TO THE OFFER

£ KFINTECH

KFIN Technologies Limited

Address: Selenium Tower B, Plot 31-32. Gachibowli. Financial District. Nanakramgudz, Hyderabad 500032
CIN: L72400MH2017PLCA44072 | Tel No.: +91 40 6716 2222 [ 18003004001

Website: www klintech.com | SEBI Reg. No.: INRDDODODZ21

Email; salsteel openofierd@kdintech.com | Gontact Person: M, Murali Krishna

Investor Grievance Email: eimward ris@kiiniech.com

Date: Movember 26, 2025

Place: Gurgaon, Haryana

Allaar
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epaperjansatta.com
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